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FACTUAL AND ACTION TAKEN REPORT 
 

Joint committee Inspection Report in Original Application No. 178/2025  
 

That, Hon’ble NGT on dated 17.01.2026 in the matter of OA 178/2026 (CZ), Letter 

Petition Titled “1242 Virkshon Ki Avedh Katai Avam Rajay Shasan Ka Sanrakhsan” 

Dated 13th October, 2025 Vs State of Madhya Pradesh & Ors  given following 

instructions – 
 

1. Shri Mukesh Gaikwad of Arjun Nagar, Hamlapur, Betul, Madhya Pradesh, 

has addressed a letter petition before this Tribunal highlighting the illegal 

cutting of 1242 trees in Chhipikhapa beet of Itarsi Zone under 

Narmadapuram Forest Division in Madhya Pradesh. The logs of cut trees 

were estimated to be worth cost of Rs.204,95770- 00 during an inspection 

dated 14.09.2025 of RF- 234 new (old RF112), RF 228 new (Old RF 113) 

and PF 241 new (Old PF-97). Logs of cut trees of a total of 1242 Sagon 

tree and 38 Satkata trees have been identified. But the said information 

was not made available by the Zonal officer Itarsi and complaint was not 

registered in Forest Offense Case No. 13636/94 which indicates that the 

said information of illegal cutting of trees in beet has been kept silent by 

local Forest department by simply taking punitive action against the lower 

staff. 

2. With this letter petition, a report from the competent officer who enquired 

the matter has been attached who has found the illegal cutting of trees and 

loss to the tune of more than Rs.2,04,95,770/-.  

           --------------X---------------X----------------------X--------------------X-------- 
 

3. In exercise of suo motu jurisdiction, in view of the law laid down by the 

Hon’ble Supreme Court in Municipal Corporation of Greater Mumbai Vs. 

Ankita Sinha, (2022) 13 SCC 401, the cognizance has been taken by this 

Tribunal 

-----------------X---------------------X-------------------X-------------------X--------------- 
 

     9.  In view of the seriousness of the matter, we constitute a Joint Committee 

consisting the following members to visit the site and submit the factual and 

action taken report:- 
 

(i) One representative from the Principal Chief Conservator of Forest, 

Madhya Pradesh., 

1

21



(ii) One representative from the Principal Secretary, Department of 

Environment, Madhya Pradesh.,  

(iii) One representative from the Integrated Regional Office, MoEF&CC, 

Bhopal, M.P., 

(iv) One representative from the Integrated Regional Office, CPCB., 

Bhopal, M.P., 

(v)    One representative from the Member Secretary, MPPCB, M.P. 

-----------------X---------------------X-------------------X-------------------X--------------- 
 

As per the above order of Hon’ble NGT (CZ), a joint committee of following 

departments are constituted to visit the site and submit factual & action taken report:  
 

Name of Department Name of representative 

 

One representative from the Principal 

Chief Conservator of Forest, Madhya 

Pradesh., 

Sh. Ashok Kumar, IFS,  

CCF Narmadapuram 

One Representative from the 

Principal Secretary, Department of 

Environment, Madhya Pradesh.,  

Dr. Dinesh Damde, 

Assistant Scientific Officer, EPCO, 

Bhopal, M.P. 

One Representative from the 

Integrated Regional Office, 

MoEF&CC, Bhopal, M.P., 

Sh. Rajesh Dasrath Darade, 

Assistant Inspector General of Forest 

(Central)  

One Representative from the 

Integrated Regional Office, CPCB., 

Bhopal, M.P., 

Sh. Milind Kumar Nimaje, 

Scientist “C”  , RD, CPCB, Bhopal 

One Representative from the the 

Member Secretary, MPPCB, M.P. 

Regional Office, MPPCB, Mandideep, 

District-Rasien 

 

That, in compliance with the order of the Hon’ble National Green Tribunal (NGT) 

dated17.01.2026; the Joint Committee reviewed the contents of the said order and 

deliberated upon the issues raised therein prior to conducting the inspection. 

Accordingly the joint committee of Sh. Ashok Kumar, IFS, CCF Narmadapuram, Sh. 

Rajesh Dasrath Darade,Assistant Inspector General of Forest (Central), Dr. Dinesh 

Damde, Assistant Scientific Officer, EPCO, Bhopal, M.P., Sh. Milind Kumar Nimaje, 

Scientist “C”, RD, CPCB, Bhopal, Sh. Rajesh Patidar, Assistant Engineer, RO, 

MPPCB, Mandideep along with  Shri Gaurav Sharma, DFO, Narmadapuram and 
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other forest department Narmadapuram officers visited the RF 234 and PF 241 of 

Chhipikhapa beet of Itarsi zone of Narmadapuram Forest Division as mentioned in 

the order. During the inspection, photographs and visual observations were duly 

recorded. The photographs taken during the inspection are enclosed as Annexure–

I.  During field visit panchanama was also prepared. Copy of panchanama is 

enclosed as Annexure-II. 

A. FIELD OBSERVATIONS: 

In compliance with the directions of the Hon’ble Tribunal, the Joint Committee 

conducted a site inspection of part of RF 234 and PF 241 of Chhipikhapa beet of 

Itarsi zone of Narmadapuram Forest Division on dated 07.04.2026. The observations 

recorded during the inspection are as follows: 

1. The committee travelled along the Itarsi–Betul road up to approximately 13 

km from Itarsi, and thereafter proceeded towards Tawanagar. After covering 

about 12 km on a metalled forest road, the team further moved approximately 

2–2.5 km on a kaccha  road to reach forest compartment RF-234. 

2. After visiting RF-234, the committee proceeded further in the same direction 

for approximately 2.5 km inside the forest and subsequently reached 

Chippikhapa village 

3. On the way to Batkui village, approximately 1 km from Chippikhapa village, 

forest compartment PF-241 is located on south east of the village. 

4. The committee observed stumps of trees that had been cut, which were found 

scattered over a vast area of the forest. 

5. The height of the stumps was observed to range from a minimum of 

approximately 10 cm to about 3 feet above ground level. The diameter of the 

remaining stumps of the felled trees was found to be approximately 1–2 feet. 

6. The logs of the felled trees were not found at the site. The forest department 

staff informed that the timber left behind by the offenders had already been 

transported to the depot by the department. The illicit felling have been carried 

out in a scattered manner across the forest area, rather than being confined to 

or concentrated at any specific location(s). 

7. The forest department staff deputed at the site showed the committee the 

markings on the upper surfaces of the stumps of the felled trees, along with 
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the numbering and hammer mark inscribed on them. The department 

representatives informed that these stumps had been marked and numbered 

by the forest staff, indicating that a detailed enumeration had been carried out. 

8. The committee observed that a sufficient number of trees, with heights of 

approximately 15–20 meters, are present in the forest. The compartments 

continue to exhibit high density even after the illegal felling, a condition that 

can also be corroborated through satellite imagery. 

9. The Forest Department informed the committee that the period of illicit tree 

felling has been assessed by a State-level Flying Squad, and that the number 

of felled trees has also been enumerated by the squad. 

10. Forest department official also shown the committee the the silvicultural 

measures undertaken in the form of stump dressing of the felled trees. It is 

observed that coppice shoots are coming out from the dressed stumps of the 

illigely felled trees. 

 

B. SILVICULTURAL MEASURES CARRIED OUT TO REGENERATE AND 

REESTABLISH THE FOREST 

The Forest Department informed the committee that stump dressing of illegally felled 
trees has been undertaken to facilitate regeneration of the forest through coppicing, 
as teak is a strong coppicer. The stumps of illegally felled trees are dressed by 
reducing their height to approximately 10–20 cm above ground level. 

The advantages of such stump dressing are as follows: 

➢ It facilitates better and more uniform regeneration and re-growth of trees 
through coppice from the remaining stump.  

➢ Coppice shoots originating from points above ground are more susceptible to 
wind damage. In contrast, shoots emerging from buds below the soil level are 
sturdier, less prone to wind damage, and therefore have higher survival rates 
and better growth.  

➢ The timber obtained from reducing stump height from 2–3 feet to 10–20 cm 
above ground can be utilized, thereby partially offsetting the losses incurred 
due to illegal felling. 

C. ACTION TAKEN BY FOREST DEPARTMENT  

The committee was informed by the Chief Conservator of the Forests (CCF), 

Narmadapuram Circle about the measures taken to strengthen the forest protection 

on the field, the search and seizure operations carried out and the actions taken at 
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the level of CCF and Divisional Forest Officer (DFO), Narmadapuram Division 

against the erring staff. 

3.1 Action Taken by Divisional Forest Officer (DFO) 

a. Action was taken against circle level flying squad members and the forest 

staff posted in that area for incorrect reporting of the actual number of trees 

illegally felled.  

b. Actions were initiated against the forest staff at beat guards/forester/range 

officer/sub divisional officer level who reported incorrectly about their beat 

inspections of the concerned area during 2023 to 2025. 

c. During extensive search and seizure operations various actions were taken. 

Preliminary Offence Reports issued are enclosed as Annexure III;  

i. On 27.09.2025, a pickup was seized during illegal transport of teak 

logs.  

ii. On 29.09.2025, a truck was seized which was transporting illegal 

timber. 

iii. 18 furniture marts and 2 saw mills were sealed for selling timber 

through illegal / unauthorized bills proving their involvement in selling of 

illegal timber stock accumulated from illegally felled trees. 

iv. On 19.11.2025, 815 teak logs were seized from Sehore district.  

3.2 Action Taken by Chief Conservator of Forests (CCF) 

a. The Report regarding inspection of Chhipikhapa beet of Itarsi range of 

Narmadapuram Forest Division submitted sent to PCCF, Van Bhawan Tulsi 

Nagar Bhopal intimating the details of Charge sheet issued against forest staff 

is mentioned. The CCF Narmadapuram letter No. 4736 dated 24/10/2025 is 

enclosed as Annexure-IV. 

b. The Letter regarding charge sheet under All India Services (Discipline and 

Appeal) Rules, 1969 against Shri Mayank Singh Gurjar, IFS, Deputy 

Conservator of Forest sent to PCCF, Van Bhawan Tulsi Nagar Bhopal. CCF 

Narmadapuram letter No. I/699715/2025 dated 27/12/ 2025 is enclosed as 

Annexure-V. 

c. The Letter regarding amended charge sheet for illegal cutting of trees in 

Chhipikhapa beat sent to PCCF, Van Bhawan Tulsi Nagar Bhopal. Copy of 

CCF Narmadapuram letter No. 97 dated 06/02/ 2026 enclosed as Annexure-

VI.  

d. Request to constitute joint department enquiry committee for disciplinary 

proceedings regarding illegally cutting of trees in Chhipikhapa beat of Itarsi 

range of Narmadapuram Forest Division sent to PCCF, Van Bhawan Tulsi 

Nagar Bhopal. The CCF Narmadapuram letter No.123 dated 19/02/2026 is 

enclosed as Annexure-VII. 
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4. Additional Ground-Level Preventive Measures:  

To prevent recurrence and strengthen forest protection, the following measures have 

been implemented:  

✓ Regular night patrolling is being carried out in the affected area. 

✓ Additional staff has been deployed specifically for security and monitoring and 

a temporary protection camp / watch tower has been established in RF-234 in 

the beat, which was seen by the committee . 

✓ Temporary night barriers (check points) have been established on all probable 

access routes around the beat to control illegal movement. 

✓ Due to the large geographical area of Beat Chhipikhapa, the beat has been 

reorganized and divided into smaller beats from a management perspective to 

ensure better supervision, accountability, and effective monitoring. Copy of 

Beat reorganisation order is enclosed as Annexure-VIII 

 

 

 

 

(Rajesh Dasrath Darade) 

Assistant Inspector General of Forest (central) 

Ministry of Environment, Forest & Climate Change 

Regional Office (Western Zone) 

Bhopal 462016 

 

( Ashok Kumar) 

IFS,CCF  

Narmadapuram 

 

 

 

 

 

(Milind Kumar Nimaje) 

Scientist “C”   

 RD, CPCB, Bhopal 

 

(Dr. Dinesh Damde) 

Assistant Scientific Officer, 

EPCO, Bhopal 

 

 

 

 

(Rajesh Patidar) 

 Assistant Engineer 

RO, MPPCB, Mandideep, Distt. Raisen 
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Annexure- 01 
 

Photographs of Joint Committee Visit on Dated 07/04/2026 
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काया�लय मुख् ​य वनसंर�क, नम�दापुरम वृत् ​त,नम�दापुरम म.�.
Phone (07574) 252521                     E-Mail-ccf.hbd@mp.gov.in

 
 

  �माक/ �शासन/  I/699715/2025   नम�दापुरम27-12-2025, 
��त,

                   �धान मुख्य वनसंर�क
                   �शासन-।
                   वनभवन तुलसी नगर
                   भोपाल
 
 िवषय:-           अनुशासिनक काय�वाही िव!" #ी मयकं $सह गुज�र, भा.व.सेवा,                            

     उपवनसंर�क, वनमडंला�धकारी सामानय् नम�दापुरम
 संदभ� :-          �धान मुख्य वनसंर�क एवं वनबल �मुख मधय्�देश, भोपाल का                       

       प, �माक/विनस/2025/732 िदनांक 23.12.2025
 
 

         उपरोक्त िवषयांतग�त िनवेदन ह ै िक #ी मयकं $सह गुज�र, भा.व.सेवा,
उपवनसंर�क, िदनांक 18.3.2024 से वनमण्डला�धकारी नम�दापुरम सामान्य क/ ह0ैसयत
से  पदस्थ ह2। उक्त अव�ध म3 नम�दापुरम सामान्य वनमडंल के अंतग�त  इटारसी सामानय्
प6र�े, के छीपीखापा बीट म3 राज्यसत्रीय उडनदसत्ा दल भोपाल "ारा स्थानीय वन अमले
के साथ  िदनांक 9.9.2025 से 10.9.2025 एवं 12.9.2025 से 14.9.2025 तक बीट
िनरी�ण िकये जाने पर अवधै !प से काटे गये  सागौन के 1242 एवं सतकटा के 38 ठंूठ कुल
1280 ठूठ पाये गये।  उपरोक्तानुसार भारी मा,ा म3 अवधै कटाई प6रल��त होने के
फलस्व!प #ी मयकं $सह गुज�र, भा.व.सेवा, उपवनसंर�क, वनमडंला�धकारी सामान्य
नम�दापुरम के िव!" अ=खल भारतीय सेवा (अनुशासन एवं अपील) िनयम 1969 के अंतग�त
अनुशासना>मक काय�वाही हेतु  आरोप प, �ा!प �सत्ाव एवं अ@भलेखA क/ ��तयॉ ंआपक/
ओर संलगन् �ेिषत ह।ै

             
               संलग्न :- उपरोक्तानुसारा  

 
                                                                   मुख्य वनसंर�क
                                               नम�दापुरम वनवृत्त, नम�दापुरम म.�.

 
पृ �माक/ �शासन/                           नम�दापुरम          
��त=लिप:  
 
1 �धान मुख्य वनसंर�क एवं वनबल �मुख, मधय्�देश, भोपाल  क/ ओर  उनके                

प, �माक/विनस/2025/732 िदनांक 23.12.2025केसंदभ� म3 सूचनाथ� �ेिषत।
2   �धान मुख्य वनसंर�क, संर�ण, म.�. भोपाल क/ ओर सूचनाथ� �ेिषत।
                           
                             
                                                            मुख्य वनसंर�क 
                                            नम�दापुरम वनवृत्त, नम�दापुरम म.�.
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प6र@शE 1
#ी मयकं $सह गुज�र, भा.व.सेवा वनमण्डला�धकारी, नम�दापुरम (सामाFय) के

िव!G लगाये गये आरोप
 

            #ी मयकं $सह गुज�र, भा.व.सेवा, उपवनसंर�क, िदनांक 18.3.2024 से
वनमण्डला�धकारी नम�दापुरम सामानय् क/ ह0ैसयत से  पदस्थ ह2। उपरोक्त पदHIथ�त के
दौरान नम�दापुरम सामानय् वनमडंल के अतंग�त  इटारसी सामानय् प6र�े, के छीपीखापा बीट म3
भारी मा,ा म3  अवधै कटाई उजागर होने के फलसव्!प िनम्न आरोप से आरोिपत िकया जाता
ह2 :-   
 
आरोप �माक 01:-  
 
            #ी मयकं $सह गुज�र, भा.व.सेवा, उपवनसंर�क, िदनांक 18.3.2024 से
वनमण्डला�धकारी नम�दापुरम सामान्य क/ ह0ैसयत से पदHIथ�त के दौरान नम�दापुरम सामानय्
वनमडंल के अंतग�त  इटारसी सामान्य प6र�े, के छीपीखापा बीट म3 भारी मा,ा म3 अवधै कटाई के
संबधं म3 राज्य स्तरीय उडनदसत्ा दल "ारा  िनरी�ण करने पर अवधै !प से काटे गये  सागौन के
1242 एवं सतकटा के 38 ठंूठ कुल 1280 ठूठ पाये गये 0जससे कुल 20495770/- रा@श क/ हािन
प6रल��त हुई ह।ै  आपके "ारा  वन अपराध �करणA पर �भावी िनय,ंण न रखने के फलस्व!प
 अ=खल भारतीय सेवा आचरण िनयम 1968 का उJंघन करते हुये अपने आपको
अनुशासना>मक काय�वाही का भागी बनाया।
 

इस �कार #ी मयकं $सह गुज�र, भा.व.सेवा, उपवनसंर�क, वनमLडला�धकारी
सामाFय नम�दापुरम "ारा अपने पदीय दा�य>वA का समु�चत िनव�हन न करने के फलIव!प अ=खल
भारतीय सेवा आचरण िनयम 1968 का उJंघन करते हुये Iवय ं को अ=खल भारतीय सेवा
(अनुशासन एवं अपील) िनयम 1969 के अंतग�त अनुशासना>मक काय�वाही का भागीदार बनाया।

           
       �सत्ावक
 
 
 
              मुख् ​य वनसंर�क
      नम�दापुरम वनवृत्​त, नम�दापुरम म.�.
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प6र@शष्ट 2

#ी मयकं $सह गुज�र, भा.व.सेवा वनमण्डला�धकारी, नम�दापुरम (सामाFय) के
िव!G लगाये गये आरोप के  तथ्यA  का िववरण:-

 
आरोप �मांक 01 से संब�ंधत  

 
           #ी मयकं $सह गुज�र, भा.व.सेवा, उपवनसंर�क, िदनांक 18.3.2024 से
वनमण्डला�धकारी नम�दापुरम सामान्य क/ ह0ैसयत से पदHIथ�त के दौरान  नम�दापुरम
सामान्य वनमडंल के अंतग�त  इटारसी सामान्य प6र�े, के छीपीखापा बीट म3 राज्यस्तरीय
उडनदसत्ा दल भोपाल "ारा स्थानीय वन अमले के साथ  िदनांक 9.9.2025 से
10.9.2025 एवं 12.9.2025 से 14.9.2025 तक बीट िनरी�ण िकया गया।
 राजय्स्तरीय उडनदसत्ा दल ने  िनरी�ण म3 अवधै !प से काटे गये  सागौन के 1242 एवं
सतकटा के 38 ठंूठ कुल 1280 ठूठ पाये गये। �धान मुख्य वनसंर�क एवं वनबल �मुख (
क�- संर�ण) भोपाल का प, �माक/ वन अपराध/ 2025/10-10/4192 िदनांक
22.9.2025 "ारा �ाप्त  िनरी�ण ��तवेदन अनुसार छीपीखापा बीट म3 हुई अवधै कटाई के
िदनांक 9.9.2025 से 10.9.2025 एवं 12.9.2025 से 14.9.2025 तक िनरी�ण
उपरांत  वन अपराध �करण �मांक 13707/74 िदनांक 18.09.2025 पंजीब" िकया गया
  0जससे कुल 20495770/- रा@श क/ हािन प6रल��त हुई ह।ै  
          उपरोक्तानुसार  छीपीखापा बीट हुई भारी अवधै कटाई को रोकने हेतु
वनमडंला�धकारी सामान्य नम�दापुरम क/ ह0ैसयत से #ी मयकं $सह गुज�र भा.व.सेवा
उपवनसंर�क "ारा कोई कारगार उपाय नहM करते हुए अपने पदीय दाय>वAि समु�चत
िनव�हन नहM िकया।
          

इस �कार #ी मयकं $सह गुज�र, भा.व.सेवा, उप-वनसंर�क,
वनमLडला�धकारी सामाFय नम�दापुरम "ारा अपने पदीय दा�य>वA का समु�चत िनव�हन न
करने के फलIव!प अ=खल भारतीय सेवा आचरण िनयम 1968 का उJंघन करते हुये
Iवय ं को अ=खल भारतीय सेवा (अनुशासन एवं अपील) िनयम 1969 के अंतग�त
अनुशासना>मक काय�वाही का भागीदार बनाया।

 
                  �सत्ावक
 
 
 
              मुख् ​य वनसंर�क
      नम�दापुरम वनवृत्​त, नम�दापुरम म.�.
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प6र@शE 3
#ी मयकं $सह गुज�र, भा.व.सेवा वनमण्डला�धकारी, नम�दापुरम

(सामाFय) के िव!G लगाये गये आरोप के संबधं म3 अ@भलेखA क/ सूची:-
 

आरोप �मांक 01 से संब�ंधत:-

1. �धान मुख्य वनसंर�क, संर�ण भोपाल का  प, �मांक/वन अपराध/2025/10-10/4192  िदनांक 22.9.2025
 से �ाप्त जांच ��तवेदन।

2. राज्य स्तरीय उडनदसत्ा दल, मध्य�देश भोपाल "ारा िकये गये बीट िनरी�ण म3 जारी वन अपराध �करण �मांक
13707/74 िदनांक 18.09.2025 ।

 

             �सत्ावक
 
 
              मुख् ​य वनसंर�क
      नम�दापुरम वनवृत्​त, नम�दापुरम म.�.
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प6र@शE 4
#ी मयकं $सह गुज�र, भा.व.सेवा वनमण्डला�धकारी, नम�दापुरम (सामाFय)
के  िव!G लगाये गये आरोप के  संबधं म3 अ@भयोजन प� के  गवाहA क/

सूची:-
 

आरोप �मांक 01 से संब�ंधत:-

 
1. #ी अिमत कुमार साहू वन�े,पाल, राज्यसत्रीय उडनदस्ता दल, भोपाल
2. #ी य.ूजे. �तकN  वनपाल , राज्यसत्रीय उडनदस्ता दल, भोपाल

 
 

 
                  �सत्ावक
 
 
              मुख् ​य वनसंर�क
      नम�दापुरम वनवृत्​त, नम�दापुरम म.�.  
 

 

FOR/0374/2025-O/oCCF-NDPM-PCCF I/699715/2025

5

File No. FOR/0374/2025-O/oCCF-NDPM-PCCF (Computer No. 1009277)

Generated from eOffice by JOLLY VARGHESE, AG2(JV)-PCCF(O/oCCF-NDPM)CRL, ASSISTANT GRADE - 2, PRINCIPAL CHIEF CONSERVATOR OF FORESTS AND HOFF on 25/02/2026 02:43 pm
59

79



60

80



61

81



62

82



63

83



64

84



65

85



66

86



67

87



68

88



69

89



70

90



71

91



72

92



73

93



74

94



75

95



76

96



77

97



78

98



79

99



80

100



81

101




